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3) "RfATE" & 5@ 3ffATa & eha a9 = [_Rfeas
AFIT §;




3

@ "TIE ¥ 3 RfaTA & e 9 W e
HfAIa €

(1) "gRE" ¥ 5 @ g 3@HuT
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Tqotg <
(2) 37 3fAfFTE IR deha s T [T & 3uae,
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(3) Ue¥ Yede IR g AT @l fafed
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At & wgfRd 3uger & gAfRaa s,




10

(ST) Fexar fem & v & Fag 3R 5T WER
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IUTETH FHedvl ANRHRT F wRATe™, a5 Hr AT 3R
FEHAT & haeadsT 3R NS i 3R T AT &1 He1071 3R
3T ATAEY FA & Yol & v fSer Tl FETeT & &9
7 off ST HEm|
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17. ¥9e.- (1) 913, 9s O a¥ & W& 989 #7 3R
W gAY ), o R_fgd fFar S, a5 fr uresfaa wiicaar
3R o7 1 i #Xd gu, I AT a¥ & fow e seie
IR HERET 3R 3HS efAlc & 9 30 AoT TN &l
3TN S|
(2) &1% €aRT AT 3FHT R A frel o TR # =T a9
ds g1 fRaT SR 9 d% & 98 99 To¥ WER ganl
AT Soic TTaYTl & 3T ST AT gl
18. fAf.- (1) v A Turia & SREh 58 #Acar
a5 A @er Ien, S5 5@ sEs uard WHRr &% ®9 A
Afése forar o &)
(2) rafafg saufR, @[ & smer geh 3k 3w
Hed Y SIRiEh, 3rATd:-
(i) ToT WHR AT FHegld WHR_H dcd &g
KiGAGH
(i) S =IrH, JHAT, Held, [{=ad 3R 3y
3efelet; 3R
(iii) 9 & AfAT gred A =g TfAA|
(3) fAfr &1 3uder gawr sw ffawA & gdiewr &
fore fovar SIRiem, =g 8|
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19. o @ 3R gudlan.- (1) a5 & oW, T 98T 7 3R
o Ofa @ Sarfe Afga Far 9, R R 3R @ S

(2) 1% & AW, TEAT TUE AR guder afafaas,
1954 (1954 @1 JfATH & 28) & 3uael & 3TER o1 AT
Jfa &, S AT carr [_fgd & I, e, T &R
HOET GaRT AT & 3regefsT gl
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21. gaEsR FfAfA.- (1) Nfdera A, aa F ddafed
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(i) FTIHA, TsreAuTH el 3T,
(ii) FouTETS ATHAT HT, el 3UTETET;
ST EATT

(iii) Tpor TR&T HAY, TTEATT qeed HEET,
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(iv) T &Y, IereaTT T HGET;

(v) IS =g wd 9SsT HGET;
ifeRar #@:8, TeEuTe

(vi) 37TeT, gah q1S, JSTEATA el TET;

(vii) 37ETET, TSIEATA TS UcsT HEEd,
37T

(viii) 3TTET, FEI@T SIS, TOEUTH  UceT HEET;

(ix) 99 G4, Acaaeds Heeg-giaa|

HlHelld, Modlad

TISAFIVL.- 3T 3T-URT & JAST=1 & forw, "wemdr afka”
g faemer & gy oA dfge AfAYT § R sEE S
sl geg afRe ar yqu afeg afFafad 8, ST g R
fomeT 7 Ty &l

(2) 3reger, OfAfa Hr KT 8 Soh HT TETLTAT T &
T Felgshr AATH & IUTEFey I FIfthd H Feham|

22. =g wiAfaw- (1) &5, @ sfAfaar sfsa &=
T, S d8 9 3T IR 8T FoIIOr & AT ImaeTw
qAST|

(2) afafaar fr Tgar AR 3AF TeEar H [ant &
fAeeer 3R o T gielr, o fafga & S|

(3) %, 37 9T & 3fia wifsq afAfaar v erfeaar,
Seal 3R ishar 1 AFAfAT = & v [fags = g

AT 8
gehroT

23. AT & 3FegeT, ASEA), IWFNAT T FHAIRAT F1
AF A9F gT.- A5 FT 37eTeT IR FATT &y, 3APRY iR
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FHAN), 9 37 IAAIA T FehT T T Fegr off Fmar
a7 RfFTAT & 3udul & 3ER0T A R W W@ F A FE wA
& v acafid g, ARdT ¢ dfgar, 1860 (1860 & Fegld
T T 45) & 4RT 21 & FATTAd olid dds THST
SR

24, wegmaqaF H TR FNEs F AT WO 5T
WEHR, 5 1 3uhr afAfadt & o Ry o afafa ar el o
e gfdd & faeqy, 0t fRdr o s@ & fow, S 3w
yfafaTs a1 deeis sad I Ry s o Rfas & 3ued,
fordr a2 foRelt amger a1 G & 3TEROT F HeHEYEE IRl
I Ry S & fow 3maRa & F5 g, A ar 3
fafere wrfarfear =gr gl

25. 59 WHR $ fAger It &= &t afda.- (1) I57
WHR, 915 A T A IRT R Thall A1 ag 39 FAIHA &
TR ® QU R A & v amaes @Eer 3R 9
faeelt &1 ureleT M|

(2) TIST WER HI, 15 ¢anT & A a1 Y I &
foT arcafda el a1a & T9g & §I% o d&9fd S A1 39T
foar sffcgera s $r afaa gt

(3) UsT WR, fAf@a 3¢ ganry, 38% HRUN T
fafafése #xd gu, 915 3R 3HhHr fohar off FfAfa & fopelr Fehe
qT Y & fasured & Fefad HT ol 3R 39 JARfEgqT &
I Y o & fav nuRa el g & fasaea @
gfafiey wX @&ef, afg Tog @R H1 78 T & & tar
"ehed, HCU A Fed 38 FAFEA carr wem afFadt &
it 7 & a1 39 AR & wEeE & gfag g
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26. a5 F RfTAl § Ry e 9 & G
fafereaa & cafda +15 cafea o Ao & gy & 9Ra 5y
A & A6 g & Mav-efiav @atda wisRr & 3rdd &
Hha:

Wed A&TH WOER, A 38 a§ T @ S §
fo rderedt S T 9 3 wEd R S & 99T SR
carr faia frar =—m an, wre RRaw & 3ad Fremat @
AT & qRAT 3dTel AGUT FHIT FhaTT|

27. yfadee.- O3, ToF R & oA Raé, o
IR RRor gam, o faRRa FY o ik 9% @ @efoa e
AHA R T AR 1 I SEhr TeT TIRR 96T Y|

28. 5T WHR A AT Ta9a A a9fFd.- ToT TWHR,
Toad # AR gan, 56 IfAfawd & gaiewt & Srifead
A & v e =1 T

29. 913 &t RfFTA o= i afFd.- 98, TT WER &
@ eAles @, 30 ARfawd AR qedd s R oAt @
TIrd 0O R_FAIE s g st 9 ffETs & 3rehaT 3T
ATFIT T FANT IR Fedl 1 Aded A & AU 3Maegs gl

30. A=At 3k RfATAT #1 I5T RuUEAvsT F dea &
AL I@T SEAL- 39 JRHTA & 3refia o =7 gde @Fas
IR R_fFTT 38 50 96R @ S & 99dTd, JARET iy,
U5 faed-AvSeT & ded o THE, 59 dg &F H g, dleg
fGaw & 3y & wemEa™ & fdu, St tH @ A A A
Hieh IO FAl A HATMGSS g1 Hepdll, T@N SIR—en 3R Afe,
30 TF &, TaH 98 39 YR @M 3T g AT Seh 39Tl a9 hr
AT & 9d U [AUr-AvSST &1 Heel 0 s ar fafaas
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H F5 off 3UTARUT aar & AT I§ Hhod HAT & &6 OET FIS
o a1 feas 7 samar e arfge ar acaara o e
a1 [AfATdA g 0 3UedRd §9 #H TG R AT, JATRATS,
3AH P AT AL RN, T, @ A o SUeRor AT
STfdelehor 38 31l qd # &1 =Y fahelr o & fafesegar
W HIS Yldepel THIG & ST

31. wfoargal &1 fOREor F i afFq.- (1) I 39
IAETA F 3T FT JIHT T F FIS HiSeAs 3o glar
g dl ToT WHR, ToIT H YA G aRI, TH 3T X
TRt S 38 IRAFTH & 3uaey T 3TIT 7 &, S 39 FfeaAs
& foRTeRoT & faT Mg gdia e

Wed 30 URT & 3the o S o 3neer s Jifafaes
& URET fI @ ¥ o a¥ fr gAT & gRarq F& Far
SR

(2) 30 ORT & 3N FIT 1T T A A, W AU
& fRd S & geard, Uy oY, IS fAuU-AvsSe & Hea
& GHET @1 S|

32. WERAL- $HS HIA &I TWHR & AU 4.
7.16(1)9r.RAr/2002 &=l  27.1.2003 EarT dAfdd  ISIEUH
Hed a5 earT IS ¢ 3R 38 IfRfags & grer 4 &
7@ 59 YR ASEded ¢ 30 IJfUfETs & 3udul & AR
SrEdiene fohar aram @&Es SRET|
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3gaedl 3R FRON F1 FAT

fde Afed aRErt & sai w1 3R, sEene, myfs
3R Ao e A e 3N A & anfAe e o &
forT TorEd Usg & 9E ' A A fagTAT

dUd, s ¥ o & HIY ToRY Hear &1 a1
AR e & U 8RR PR IR ToT TWHR eaRT ol
S arell faehd FhIAT & fhdleadel & aer 3cUesl glal gl

SHE HRUT Ig ¢ b T AT dIs H 39e7 IIHA TG&T
H AT $ AR ASIET I THET ST F A B, g
THAT & IRH A AR AGuEr 8T & §gEr ¢ F fav
TS GAMAfelh FHFAdT H HAT g

SHIAT, Ig HgqH Thar aar § f& TsT A A @
THTE A F IR FHear Rem & myfaehianor, fawe iR
gEfd I AT &7 & 3ecRT H YANWfAS TWGAT & T Th
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Bill No. 16 of 2020

(Authorised English Translation)

THE RAJASTHAN MADARSA BOARD BILL, 2020
(To be introduced in the Rajasthan Legislative Assembly)

A
Bill

to establish a Board of Madarsa Education in the State of
Rajasthan and to provide for matters connected therewith or
incidental thereto.

Be it enacted by the Rajasthan State Legislature in the
Seventy-first Year of the Republic of India, as follows:-

CHAPTER |

Preliminary

1. Short title, extent and commencement.- (1) This Act
may be called the Rajasthan Madarsa Board Act, 2020.

(2) It extends to the whole of the State of Rajasthan.

(3) It shall come into force on such date as the State
Government may by notification in the Official Gazette, appoint.

2. Definitions.- In this Act, unless the context otherwise
requires,-

(@ "Advisory Committee” means the Advisory
Committee constituted under section 21;

(b) "Board" means the Rajasthan Madarsa Board
established under section 3;

(c) "Chairperson™ means the Chairperson of the Board,
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(d) "Competent Authority” means the Authority
specified by notification in the Official Gazette by
the State Government to hear the appeal preferred
under section 26;

(e) "Fund" means the Fund constituted under section
18;

(f) "Head Master/Principal” means the head of the
teaching staff of a Madarsa, by whatever name he
may be designated,

() "Madarsa” means an educational institution
registered with the Madarsa Board and imparting
instruction in Madarsa Education;

(h) "Madarsa Education” means a system of education
which includes studies in Islamic history and
culture, and theology, and also includes general
education which prepares the student to appear for
exams conducted by Central Board of Secondary
Education, Council for the Indian School Certificate
Examinations, Rajasthan Board of Secondary
Education or Secondary Education Boards of other
States;

(i) "Madarsa Management Committee” means the person
or the body of persons for the time being entrusted
with the management of the affairs of the Madarsa;

(j) "Majority" means the majority votes of the members
including Chairperson, present and voting in the
meeting of the Board;

(k) "Member" means a member of the Board under this
Act;

(I) "Prescribed" means prescribed by rules made under
this Act;
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(m) "Regulations” mean regulations made under this
Act;

(n) "Rules" mean rules made under this Act;
(0) "Secretary" means the Secretary of the Board,

(p) "Sadar" means the head of the Madarsa Management
Committee;

(g) "Social Worker" means a person who is engaged in
the field of social work and social, economical,
psychological and educational upliftment of the
society;

(r) "State Government” means the Government of
Rajasthan; and

(s) "Teacher" means a person appointed for imparting
instruction and includes a Shiksha Sahyogi and the
Head Master/Principal.

CHAPTER 11
The Board

3. Establishment and incorporation of the Board.- (1)
With effect from such date as the State Government may, by
notification in the Official Gazette, appoint, establish a Board to
be called the Rajasthan Madarsa Board.

(2) The headquarters of the Board shall be at Jaipur.

(3) The Board shall be a body corporate with perpetual
succession and a common seal and shall have power to acquire
and hold property, both movable and immovable, and subject to
the approval of the State Government, to transfer any property
held by it and to enter into contract and to do all other things
necessary for, or conducive to the purposes of this Act and may sue
or be sued in its corporate name.
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4. Constitution of the Board.- (1) The Board shall consist
of the following, namely:-

(@) Chairperson appointed by the State Government;

(b) the Secretary Incharge of the Minority Affairs and
Wagf Department, Rajasthan or his nominee not
below the rank of Joint Secretary to the
Government, ex-officio member;

(c) the Secretary Incharge of the Finance Department,
Rajasthan or his nominee not below the rank of
Joint Secretary to the Government, ex-officio
member;

(d) the Secretary Incharge of the Social Justice
Department, Rajasthan, or his nominee not below
the rank of Joint Secretary to the Government, ex-
officio member;

(e) the Secretary Incharge of the Department of
Personnel, Rajasthan, or his nominee not below the
rank of Joint Secretary to the Government, ex-
officio member;

(f) the Director, Directorate of Minority Affairs,
Rajasthan ex-officio member;

(g) the Secretary Incharge of the Education Department,
Rajasthan or his nominee not below the rank of
Joint Secretary to the Government, ex-officio
member;

(h) the Director, State Council of Educational Research
and Training, Rajasthan, ex-officio member;

(i) the Secretary, Board of Secondary Education,
Rajasthan, ex-officio member;

(j) the Chief Executive Officer, Waqf Board, Rajasthan,
ex-officio member;
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(k) one person from Teaching Faculty of Urdu/Arabic or
Persian Language from any State University of
Rajasthan, nominated by the State Government,
member;

() six Sadars, at least two of them shall be women, of
the Madarsa Management Committee nominated by
the State Government, member; and

(m) four social workers, at least one of them shall be a
woman, of repute from the Muslim Community
nominated by the State Government, member.

Explanation.- For the purposes of this sub-section
expression "Secretary Incharge" means the Secretary to the
Government Incharge of a department and includes an Additional
Chief Secretary or a Principal Secretary when he is Incharge of a
department.

(2) All the appointments and nominations under sub-
section (1) shall be made by the notification published in the
Official Gazette.

5. Terms and conditions of the service of Chairperson.-
(1) The Chairperson shall be an eminent educationist or a social
worker of repute.

(2) The Chairperson shall hold office for a period of three
years from the date of his appointment or until the pleasure of the
State Government, whichever is earlier.

(3) The Chairperson may resign his office by writing under
his hand addressed to the State Government, and shall vacate his
office with effect from the date on which his resignation is
accepted by the State Government.

(4) The Chairperson shall cease to hold office if, at any
time, he becomes subject to any of the disqualifications, referred to
in sub-section (1) of section 7.

(5) The salary and allowances payable to the Chairperson
shall be such as may be prescribed.
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(6) The other conditions of service of the Chairperson shall
be such as may be prescribed.

6. Terms and conditions of the service of the members.-
(1) A member, other than ex-officio member, shall hold office for a
period of three years from the date of his nomination or until the
pleasure of the State Government, whichever is earlier.

(2) A member, other than ex-officio member, may resign
his office by writing under his hand addressed to the State
Government and shall vacate his office with effect from the date
on which his resignation is accepted by the State Government.

(3) A member, other than ex-officio member, shall cease to
hold office if, at any time, he becomes subject to any of
disqualifications referred to in sub-section (1) of section 7.

(4) The salary and allowances payable to the nominated
members shall be such as may be prescribed.

(5) The other conditions of service of the members shall be
such as may be prescribed.

7. Disqualifications.- (1) A Chairperson and a member
shall be disqualified for being appointed or nominated as a
Chairperson or, as the case may be, a member of the Board, if he-

(i) has been adjudged by a competent court to be of
unsound mind,

(i) is an undischarged insolvent;

(iii) has been convicted and sentenced to imprisonment
for an offence which, in the opinion of the State
Government, involves moral turpitude;

(iv) has, in the opinion of the State Government, so
misused the position of Chairperson or member as to
render that person’s continuance in office
detrimental to the interest of minorities or the public
interest.
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(2) If a Chairperson or a member becomes after his
appointment/nomination, subject to any of the disqualifications
specified in sub-section (1), his membership shall thereupon cease
with effect from such date as the State Government may direct.

8. Filling of Vacancies.- (1) In the event of any vacancy in
the office of the Chairperson or a nominated member by reason of
death, resignation or otherwise, such vacancy shall be filled by the
State Government by fresh appointment or, as the case may be,
nomination.

(2) Where the office of the Chairperson becomes vacant by
reason of leave, suspension or otherwise, the State Government
may, by order, authorize a member to exercise the powers and
perform duties of Chairperson till the new Chairperson assumes his
duties.

9. Meetings of the Board.- (1) The Board shall meet at
such times, not less than four times in a year, as may be decided by
the Chairperson.

(2) Any urgent issue may be considered by the Board
through circulation mode, subject to the ex post facto approval of
the Board.

(3) The Chairperson may invite any person to the meeting
whose assistance or advice it may desire to obtain in performing
any of its functions under this Act:

Provided that the person so invited under sub-section (3)
shall have a right to take part in such meeting, but shall not have a
right to vote.

(4) The quorum for the meeting of the Board shall be one-
third of the total number of members.

(5) Any issues and questions which may come up before
any meeting of the Board shall be decided by a Majority.
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CHAPTER 111

Powers and Duties of the Chairperson

10. Powers and duties of the Chairperson.- (1) It shall be
the duty of the Chairperson of the Board to ensure the strict
observance of provisions of this Act and the rules thereof.

(2) The Chairperson shall be responsible for carrying out,
and giving effect to, the decisions of the Board and of any
Committee constituted under this Act.

(3) The Chairperson shall exercise general supervision over
the Secretary and the other officers and employees appointed by
the Board.

(4) The Chairperson of the Board shall exercise such other
powers and discharge such other duties as may be prescribed.

CHAPTER IV
Powers and Functions of the Board

11. Powers and functions of the Board.- (1) It shall be the
duty of the Board to advise the State Government on all matters
relating to Madarsa Education.

(2) Subject to the provisions of this Act and the rules made
thereunder, any general or special orders of the State Government,
the Board shall have power to direct and supervise Madarsa
Education and in particular shall exercise the following powers and
discharge the following functions, namely:-

(@) to grant or refuse registration to Madarsa and to
deregister a Madarsa, if it thinks fit and necessary;

(b) to upgrade an existing Madarsa, if it thinks fit and
necessary;
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(c) to maintain all records relating to registered
Madarsas in accordance with the regulations made
in this behalf;

(d) to prescribe courses, curriculum and pedagogy;
(e) to prescribe text books and other teaching material;

(f) to arrange for the conduct of examinations including
Board level examinations;

(g) to develop mechanism for inspection of Madarsas,
and to ensure proper utilization of funds granted by
the State Government;

(h) to supervise implementation of Central and State
Government schemes in regard to Madarsa
Education;

(i) to prepare annual budget estimates and accounts of
the Board for the approval of the State Government;

(j) to perform such other functions as may be entrusted
to it by the State Government; and

(k) to make regulations relating to conduct and
discipline of officers and employees of Madarsa
Board and teachers of Madarsas.

12. Power to delegate.- The Board may, by general or
special order, direct that any power exercisable by it under this
Act, except the power to make regulations, may also be exercised
by its Chairperson or by such Committee or officer in such cases
and subject to such conditions, as may be specified therein.

CHAPTER V
Officers of the Board

13. The Secretary.- (1) The Secretary shall be appointed
by the State Government, who shall be an officer of the Rajasthan
Administrative Service.
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(2) Subject to the general control and supervision of the
Chairperson, the Secretary shall be the principal administrative
officer of the Board and shall be entitled to participate in the
meetings of the Board but shall not be entitled to vote thereat. He
shall be responsible for recording the proceedings of the meetings
of the Board.

14. The Accounts Officer.- (1) The State Government
shall appoint an Accounts Officer who shall be an officer of the
Rajasthan Accounts Service to supervise and control the finances
and accounts of the Board. He shall work under the overall
supervision of the Secretary of the Board.

(2) He shall-

(i) be responsible for the preparation of the Budget
and for the presentation thereof to the Board;

(if) administer the Fund of the Board,;

(iii) supervise and control the expenditure of the Board;
and

(iv) ensure that no expenditure not authorized in the
Budget is incurred by the Board.

15. Other officers and employees of the Board.- (1) For
the purpose of enabling the Board to efficiently discharge its
functions under this Act the State Government may depute such
number of officers and other employees, as it may deem fit.

(2) The State Government may also create such number
and category of posts of officers and other employees in the Board
as it may consider necessary to carry out its functions under this
Act and may make appointment thereto.

(3) The salary and allowances and other terms and
conditions of service of the officers and employees of the Board,
appointed under this section, shall be such as may be prescribed.

16. District Level Office.- Subject to the control and
supervision of the Board, the office of the District Minority
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Welfare Officer, under the Department of Minority affairs, shall
also function as the district level office for the purpose of
implementing schemes and programs of the Board and to inspect
and monitor Madarsas on behalf of the Board.

CHAPTER VI
Budget and Finances of the Board

17. Budget.- (1) The Board shall cause to be prepared, in
such form and at such time in each financial year as may be
prescribed, its budget for the next financial year, showing the
estimated receipts and expenditure of the Board and after its
approval forward the same to the State Government.

(2) No sum shall be expended by or on behalf of the Board
unless the expenditure of the same is covered by the budget
provisions approved by the State Government.

18. Fund.- (1) There shall be established a Fund to be
called Madarsa Board Fund, hereinafter referred to as the 'Fund'.

(2) The following moneys shall form part of, and be paid
into, the Fund, namely:-

(i) any grants received from the State Government or
the Central Government;

(if) any trust, bequests, donations, endowments and
other grants; and

(iii) any other sums received on behalf of the Board.

(3) The Fund shall be applied strictly for the purposes of
this Act and not otherwise.

19. Accounts and Audit.- (1) The accounts of the Board
shall be prepared and maintained in such form and in such manner
as may be prescribed.
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(2) The Accounts of the Board shall be subject to audit by
the Director Local Fund Audit in accordance with the provisions of
the Rajasthan Local Fund Audit Act, 1954 (Act No. 28 of 1954) or
in the manner as may be prescribed by the rules.

(3) The Accounts of the Board shall be audited by any
registered Chartered Account Firm annually and its report shall be
a part of annual report.

(4) The Board shall pay from their funds the charges for the
audit as may be prescribed by the rules.

20. Annual Report.- (1) The Board shall prepare every
year a report of its activities under this Act during that year and
submit the report to the State Government.

(2) The State Government shall, as soon as may be after the
receipt of a report under sub-section (1), cause the same to be laid
before the House of the State Legislature.

CHAPTER VII
Committees of the Board

21. Advisory Committee.- (1) An Advisory Committee
shall be constituted as provided hereunder to advise the Board on
policy matters, issues involving finance and to review the
performance of the Board from time to time:-

(i) Chief Minister of Rajasthan ex-officio
Chairperson;

(i) Minister for Minority Affairs, ex-officio Vice-
Rajasthan Chairperson;

(i) Minister for School Education, ex-officio Member;

Rajasthan
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(iv) Minister for Finance, Rajasthan ex-officio Member;

(v) Minister for Social Justice and ex-officio Member;
Empowerment, Rajasthan

(vi)  Chairperson, Waqgf Board, ex-officio Member;
Rajasthan

(vii)  Chairperson, Rajasthan Minority ex-officio Member;
Commission

(viii) Chairperson, Madarsa Board, ex-officio Member;
Rajasthan

(ix)  Secretary Incharge, Minority Member-Secretary.
Affairs, Rajasthan

Explanation.- For the purposes of this sub-section
expression "Secretary Incharge™ means the Secretary to the
Government Incharge of a department and includes an Additional
Chief Secretary or a Principal Secretary when he is Incharge of a
department.

(2) The Chairperson may authorize the Vice-Chairperson of
the Advisory Committee to chair any meeting of the Committee.

22. Other Committees.- (1) The Board may, constitute
such Committees as it may consider necessary for its proper and
efficient functioning.

(2) The composition and the terms and conditions of the
services of the members of the Committees shall be such as may be
prescribed.

(3) The Board may make regulations to regulate the
powers, functions and procedure of the Committees constituted
under this section.
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CHAPTER VIII
Miscellaneous

23. Chairperson, members, officers and employees of
the Board to be public servants.- The Chairperson and all
members, officers and employees of the Board shall, when acting
or purporting to act in pursuance of the provisions of this Act or of
any rules or regulations made thereunder, be deemed to be public
servant within the meaning of section 21 of the Indian Penal Code,
1860 (Central Act No. 45 of 1860).

24. Protection of acts done in good faith.- No suit,
prosecution or other legal proceedings shall lie against the State
Government, the Board or any of its Committees or any other
person in respect of anything which is done or intended to be done
in good faith in pursuance of the provisions of this Act or any rule
or regulation, order or direction made thereunder.

25. Power of the State Government to issue directions.-
(1) The State Government may issue such directions to the Board
as it may deem necessary for the fulfilment of the purposes of this
Act and the Board shall comply with such directions.

(2) The State Government shall have power to address the
Board or express its views with respect to anything done or
purported to be done by the Board.

(3) The State Government may by order in writing,
specifying the reasons thereof, suspend the execution of any
resolution or order of the Board and any Committee thereof and
prohibit the execution of any act intended to be done under this
Act, if the State Government is of the opinion that such resolution,
order or act is in excess of the powers conferred by this Act or is
prejudicial to the purposes of this Act.

26. Appeal against the decisions of the Board.- Any
person or body aggrieved by any decision of the Board may prefer
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an appeal within sixty days of passing of such order to the
Competent Authority:

Provided that the Competent Authority may admit the
appeal after the expiry of the said period of sixty days if it is
satisfied that the appellant was prevented by sufficient cause from
filing the appeal in time.

27. Reports.- The Board shall furnish to the State
Government such reports, returns and statements as may be
prescribed and such further information on any matter relating to
the Board as the State Government may require.

28. Power of State Government to make rules.- The
State Government may, by notification in the Official
Gazette,make rules to carry out the purposes of this Act.

29. Power of Board to make regulations.- The Board
may, with the previous approval of the State Government, make
regulations consistent with this Act and the rules made thereunder,
as necessary for the exercise of its powers and the discharge of
functions under this Act.

30. Rules and regulations to be laid before the House of
the State Legislature.- Every rule and regulation made under this
Act shall be laid, as soon as may be after it is so made, before the
House of the State Legislature, while it is in session, for a period of
not less than fourteen days which may be comprised in one session
or in two or more successive sessions and if before the expiry of
the session in which it is so laid or of the session immediately
following, the House of the State Legislature makes any
modification in the rule or regulation or resolves that the rule or
regulation should not be made, the rule or regulation shall
thereafter have effect only in such modified form or be of no
effect, as the case may be, so, however, that any such modification
or annulment shall be without prejudice to the validity of anything
previously done thereunder.
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31. Power to remove difficulties.- (1) If any difficulty
arises in giving effect to the provisions of this Act, the State
Government may by order, published in the Official Gazette, make
such provisions not inconsistent with the purposes of this Act as
may appears to be necessary for removing the difficulty:

Provided that no such order shall be made under this
section after the expiry of two years from the date of
commencement of this Act.

(2) Every order made under this section shall be laid, as
soon as may be after it is made before the House of the State
Legislature.

32. Savings.- Any madarsa registered with the Rajasthan
Madarsa Board, constituted vide Government Order No.F.16(1)
Ele.Edu./2002 dated 27.1.2003 and stands so registered
immediately before the commencement of this Act shall be
deemed to be registered in accordance with the provisions of this
Act.
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STATEMENT OF OBJECTS AND REASONS

A large number of Madarsas exist in the State of Rajasthan
for imparting education in Arabic, Islamic, Modern and Scientific
Studies and also religious education, to children belonging to poor

muslim families.

However, only a few are registered with the Rajasthan
Madarsa Board or the Registrar of Societies, which hampers the
implementation of the development schemes run by the
Government of India and the State Government for the growth and
development of Madarsas. This is because the Rajasthan Madarsa
Board in its present form lacks autonomy and necessary
administrative coherence to effectively monitor Madarsas, roll out

development schemes and promote Madarsa Education.

It has, therefore, been felt necessary to bring about
legislation in order to establish the Rajasthan Madarsa Board as an
autonomous corporate body with an administrative structure aimed
at effective governance of Madarsas and promotion of
modernization, development and growth of Madarsa Education in
the State. The reconstituted Board shall have powers to register
and upgrade Madarsas, prescribe curriculum for Madarsa
Education and implement the schemes related to Madarsas.
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The Bill seeks to achieve the aforesaid objectives.
Hence the Bill.

el AGFAG,

Minister Incharge.

Hfaure & 3feoe 207 & @Us (3) & N HeHATGH AU Hgled
Fr fAwier
(Rrafafd: dear 9. 2(4) f&fw/2/2020 s, feawier 12 A, 2020
U¥eh: ATel HAlgerAe, TART A1, INfT: afa, Teea=
fursr @em, SqR)

HRd & AU & 3eoe 207 & @Us (3) & & A, H,
TSAEATT HAI@T a5 AT, 2020 HF TI€A el gom & Ry
o St 1 RAwIRer X g
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FINANCIAL MEMORANDUM

Clause 3, 15 and 18 of the Bill, if enacted, shall involve
expenditure from the Consolidated Fund of the State. Presently the
Rajasthan Madarsa Board stands established under an executive
order and a grant of Rs. 6731.74 Lakhs has been made in the
current financial year.

The Rajasthan Madarsa Board proposed in this Bill will
replace that constituted by the said executive order and the said
amount of Rs. 6731.74 Lakhs shall stand transferred to the
proposed Rajasthan Madarsa Board and no new expenditure is
proposed to be incurred in the current financial year.

In case of creation of posts of officers and employees and
appointments thereto, there may be additional recurring
expenditure of approximately Rs. 81.45 Lakhs every year for the
payment of their salaries and allowances.

However, the amount of grant may need to be increased in
future for which appropriate provisions shall be made in the
Budget and the grant shall be made only after due appropriation by
the State Legislature.

el AGFHAG,

Minister Incharge.
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MEMORANDUM REGARDING DELEGATED

LEGISLATION

Following clauses of the Bill, if enacted, shall empower the

State Government to make rules with respect to matters stated
against each such clause:-

State Government

Clauses

5(5)

5(6)

6(4)

6(5)

10(4)

15(3)

17(1)

19(1)

19(2)

19(4)

With respect to

prescribing the salary and allowances payable to
Chairperson;

prescribing the other conditions of service of
Chairperson;

prescribing the salaries and allowances payable
to nominated members;

prescribing the other conditions of service of
members;

prescribing the other powers and duties of
Chairperson;

prescribing the salary and allowances and other
terms and conditions of service of the officers
and employees of the Board;

prescribing the form in which and time at which
budget to be prepared;

prescribing the form and manner in which
accounts of the Board shall be prepared and
maintained,;

prescribing the manner in which the accounts of
Board shall be subject to audit;

prescribing the charges for audit to be paid from
the Fund,
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22(2) prescribing the composition, and terms and
conditions of services of members, of
Committees;

28 generally to carry out the provisions of the Act.

The proposed delegation is of normal character and mainly
relates to the matters of detail.

el AGFAG,

Minister Incharge.
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(armer AgFAe, TR F:)

Bill No. 16 of 2020

THE RAJASTHAN MADARSA BOARD BILL, 2020
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(To be introduced in the Rajasthan Legislative Assembly)

RAJASTHAN LEGISLATIVE ASSEMBLY

Bill

To establish a Board of Madarsa Education in the State of
Rajasthan and to provide for matters connected therewith or
incidental thereto.

(To be introduced in the Rajasthan Legislative Assembly)
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Pramil Kumar Mathur,
Secretary.

(Shale Mohammad, Minister-Incharge)



